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UNION OF INDIA & ORS•  

For the petitioner: Mr,.K,Nag,counsel. 
For the respondents: MrS.Chouhury,,counse1. 
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Division flench is not sitting to4.ay. 

Let the application be admitted for adj uIication. 
Reply filed today be kept with the record, Rejoinder, it eny. 
to be put In within 2 weeks. 

It is,however, made clear that no interim order is 
required to be passed at this state. It is also made clear 
that the  respondents may proceed with the disciplinaxy pzoceed.-
ing but no official order should be passed without the leave 
of the Court. 

Matter be listed for hearing before a division Bench 
according to its chronological position and on its own tuxn. 
Liberty to mention for an early hearing. 

Plain copy of this Order be given to both the parties. 
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(S.N,Mallic)c) 
Vjce-hairraan. 

'3 


